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3 10.5. 

Send a copy of this order to 

the respondents along with the notices 

and 8 copy of the order be made availa*le 

to the petitioner appearing in persOn. 

MtINISTRAT 
 

) 

App1icantin person is absent. 

Shri U .BMohapatra, learned Additional 

Standing Counsel is present. 

Read rteino filed by the applicant 

wherein he has stated that he has been O'(rO2 

transferred to Irlhi and has been 

allotted a quarters for his occupation 
(ff1 	 L  9: 

there and hence seeks permission to 

withdraw this petition. For the reasons 

stated in the nmo this petition is 	Mu- 

dismissed as withdrwn. 
u' Li 
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